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qEF TREEH i ST A

TE faeell, 16 5, 2026

T3, 3179(3N).— Fea [T TLHTE, T TSHE ATAHTH 1956 (1956 1 48) (58 =7H =76 THTq
I<F ATSTHIAT FgT TAT 5) il I I Al IT-GTT (1) FTT & ARIT HT TINT FLd g, T THTLTT 2T ST
F TATq o AETE TS F A 5 § TEE TR %.3 ¥ 440.000 A 7 470.800 A TF F 9-
GUT (FET I e GUTAT G9e1) = AT 3 a3 (4-A7 7 a9, areume afgd arte), e, &
3T TATAT & AT AT & (70 ag G sratera g, e gferd aui = st | &3 @ g, vt 9
T ST LA o AT AT T AT FAT g

T ATE, ST 3 o0 | Baag g, 3 ATAHIH T €T I 6T 3T-GTT (1) F eI T@i<h T2
& forg UeT o F ITANT 9¥ TSI # T ATERAAT F THIA A ARE F THE &GF F AT sweaT #7
T

TET T ST Few TITeranrer, Sroiq e o siq stferanr (X0.31.) Arferes 1 forfera =7 4 far
STTURTT 3 IOH IHE AT ATAHAT B30 JTuar i e arferrmy, smeraear 1 sFi<mra &9 9 37 et

4421 GI/2026 (1)
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fafer et 5T G ST T 1@ a7 ST UH Serd| i Gars 6 T a7 UHT Sii¥ STi= F3 & T4,
Tfe Fre g, S8 Fea TS sraede qe, SeeT T AT AT Serl I ST HT Tl IT AT FT

LETIIE

I arfarfaee v am=r 3 fY STATT (2) F orefi wery wifde g AT At . emaer sty

EOT; &Y

TH ATERAAT o FAT AT ATAT I o LT AT T ST TeH TR 6 I HATAT | ITASH]
& oY 3T [RaaE SARRAT T MLreAT foham ST 9ahat gl

SR

HETAY 5T F AT el § T 78R .3 ¥ 440,000 .37 & 470.800 .+, 7 (a=9 & g
HTAT §9eT) o 7T 37T T ST ATeAT FEaAT T8a T2ar §3=T afga qiH a1 wfer fEawm

TS FT AT HEITY S 7 9 AT

i wREmEeAr | AR || @A TEE | 9w dee o F1 fe

wer (SIEIRECIEY) (FRT)

1 2 3 4 5 6

qIGF T AT TAL
T T AT {SIT
1 462 Pt faoft 9[oF 0.01 (FFT) 0.01
2 477 Pt TR 9T 0.005 (FFT ) 0.005
3 478 Pt i 9T 0.04 (37 0.04
4 481 Pt IBEL I 0.015 (%47 0.015
Tie FT ATH: @I
5 680 Pt i T 0.08 (7 0.08
6 683 Pt IBEL I 0.04 (3FTT) 0.04
7 684 Pt i T 0.015 (FFaT ) 0.015
8 685 Pt i T 0.005 (FFaT ) 0.005
9 686 Pt IBEL I 0.04 (3FT7) 0.04
e 1 AT feeiedt
10 291 Pt fasf 9 0.0025 (FFa7) 0.0025
11 293 Pt sty 9 0.0007 (%77 0.0007
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12 376 Pt RELI [ 0.1036 (ZFaT) 0.1036

13 378 Pt IGEil IF 0.0258 (%47 ) 0.0258

14 422 Pt IGELl IF 0.0016 (%47 0.0016

T AT AT T

15 1Pt ot IF 0.1 (FTT) 0.1
Total 0.4842

[®T. /. NHAI/BOT/11019/1/2003/3A]
g FfiET, g

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 16th June, 2026

S.0. 3179(E).— In exercise of the powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for ROB, building
(widening/four laning, including by passes etc.) maintenance, management and operation of National Highway No.
3in the stretch of land from Km.440.000 to Km.470.800 (Vadape to Gonde Dumala Section) in the district
of Nashik in the state of Maharashtra, hereby declares its intention to acquire such land,

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under the section (1) of
section 3C of the said Act.

Every such objection shall be made to the competent authority namely, Special Land Acquisition Officer
(NH), Nashik, in writing and shall set out the grounds thereof and the competent authority shall give the objector an
opportunity of being heard, either in person or by legal practitioner, and may, after hearing all such objections and after
making such further enquiry, if any, as the competent authority thinks necessary, by orders, either, allow or disallow the
objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act, shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of the land to be acquired, with or without structures falling within the stretch of land from Km.
440/000 to Km. 470/800 (Vadape to Gonde Dumala Section) of National Highway No.3, in the State

of Maharashtra.
[State: MAHARASHTRA ||District: Nashik |
SL. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)
L 1 | 2 L 3 L 4 5 | 6

|Village: Mundegaon

|
|Taluk: Igatpuri |
|
|

Il |l462 Pt ||Private ||[Dry I 0.01 (Hectare )| 0.01
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|2 ||477 Pt ||Government ||Dry || 0.005 (Hectare )|| 0.005|
13 1|478 Pt ||Private ||Dry I 0.04 (Hectare )|| 0.04|
l4 |l481 Pt ||Private ||IDry I 0.015 (Hectare )| 0.015]
|Village: Khambale |
|5 ||680 Pt ||Private ||Dry || 0.08 (Hectare )|| 0.08|
l6 ||683 Pt ||Private ||IDry I 0.04 (Hectare )| 0.04]
17 |l684 Pt ||Private ||Dry I 0.015 (Hectare )| 0.015]
|8 ||685 Pt ||Private ||Dry || 0.005 (Hectare )|| 0.005|
|9 ”686 Pt ||Private ||Dry ” 0.04 (Hectare )“ 0.04|
|Village: Titoli |
10 291 Pt ||Private ||Dry | 0.0025 (Hectare )| 0.0025]
11 1293 Pt ||Private ||IDry | 0.0007 (Hectare )| 0.0007|
12 1376 Pt ||Private |[Dry | 0.1036 (Hectare )|| 0.1036|
13 378 Pt ||Private ||IDry | 0.0258 (Hectare )| 0.0258|
14 422 Pt ||Private ||IDry | 0.0016 (Hectare )| 0.0016|
|Village: Boretembe |
15 |1 Pt ||Private ||IDry I 0.1 (Hectare )| 0.1]
| Total|| 0.4842|

[F. No. NHAI/BOT/11019/1/2003/3A]
SHAIKH AMINKHAN, Director
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